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Causes of variation in the rent of
M.Ps. fiats at Vithal Bhai Patel House

9443, SHRI MADHAVRAQO SCINDIA:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that total
normal and market rent of Double
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and Single suites in Vithal Bhai Patel
House is much higher than the much
bigger M.P. flats in North, South
Avenues and other localities;

(b) if so, the reasons thereof; and

(c) the criteria and factors that
are taken into account for fixation of
rent of Government accommodation
meant for Members of Parliament?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). Licence fee for
accommodation occupied by Members
of Parliament was calculated under
FR45-A and frozen at the rates
chargeable immediately before the
commencement of the Salaries and
Allowances of Members of Parliament
Act, 1954 and the Rules made there-
under.

Market rent is charged only after a
Member becomes in-eligible for the
accommodation in which case the
above concession is not available.
Markel rents are worked out on the
cost of construction (which varies de-
pending upon the type of construction,
specifications adopted, facilities pro-
vided and period of construction), cost
of land, etc. This explains the varia-
tion in Market rents in respect of
Vithalbhai Patel House, North Avenue
and South Avenue flats.

Area under tea cultivai’®™n and land
acquired and its distribution

9444, SHRI PURNANARAYAN
SINHA: Whil the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the total area of land used for
Tea cultivation in the States of
Assam, West Bengal, Tripura, Uttar
Pradesh, Punjab, Karnataka, Kerala
and Tamilnadu and total land reve-
nue and local rates earned by the
respective State Governments for all
the lands allotted for Tea cultivation;





